ACT No. V. OF 1851.

Passed by the How'ble the Preszdent of the C’ounczl of India
in Council on the 6th June 1851, wilh the assent of
the Most Noble the G’overnor General of Indza.

4

, For relzef of certain suﬁ'erers by the Insolvency of Sir Thomas Tarton
Baronet

W : HERE AS, under an Act iof Pa‘i:liﬁrﬁeﬁﬁ{-ﬁass'é‘di in the fdr-tiéth"-yéar'

of the Reign of King George the Third;-entitled “ an Act for establishing

further Regulations for the Government of the British Territories in -
India, and ‘thé better Administration of Justice ‘within the same,” Sir

" Thomas Edward Mitchell Turton, Baronet, as Registrar of the Ecclesias-
tical Court at Fort William in Bengal, was empowered to administer to

" the Estates ‘of .all. Brltlsh ‘Subjects dying intestate within the said
. Presidency of Fort William in default of any claim made and established

on behalf of any next.of kin or Creditor to the deceased ; And whereas

R the said Sir'Thoias, on or about the 25th day of February 1848, resigned

the Office of Registrar of the said Ecclesiastical Court, then being in-

so'-lv‘ent and unable to pay several large sums of money-due to the owners -

of sundry Estates to which he had administered or had assumed to ad:

~ minister under the power vested in him by the said Act, and also other -

sums of money due to the owners of sundry Estates of which he had

taken
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taken charge as such . Registrar, although on account of the small val ne
thereof or otherwise, no Letters of Administration of the last mentioned
Estates were granted to him, and also other sums of money belonging'
either to suitors of the Supreme Court of Judicature at Fort William in
Bengal, or other persons for whose benefit a trust was created in the said

- Sir Thomas, by reason of his holding the office of Registrar of the said
Court, on its Ecclesiastical, Equity and Admiral'_ty sides, or as Curator
_ under A_ct XIX. 1841, or as Ofﬁcial Truste__-e under.Act XVII. 1843 ;

. And Whereas, in orde1 to know the deﬁmency of the sald Sir Thomas
in 1espect of the sald sever al partlculars of chal ge,. certam Commlssmners

NNNNN

N -_,-J udlcatule at Fort Wllham bea1 ing date the 8th March 1848 to enqulre

hnd report ‘thereon to the Coult

__And wheleds the said Commissioners made their. -report to the. saxd ,
Court, bearing "date the 25th January 1849, ‘and now filed of record. in

‘the sdid Court, whereby they reported fully on the several matters com-
. mitted to them as aforesaid, setting forth inthe body of the said Report,

and ‘also in ceértain Schedules thereunto- annexed marked (A,) (B,)-(Cy)
@) (E,) and (F) respectively the names and titles of the several Estates,
suitorsand. other persons: to- whom. upon .the account taken. by them,

N imoney. or securities for .money.agpealed_ to be due by thesaid Sir Thomas ;

- -And ‘whereas, it is deemed expedient that the said sufferers by “the

| inso-lizenqyg.o;f the said Sir Thomas Edward Mitchell Turton be reim-

bursed their several losses out of ‘the: accumulated-produce, of . certain
unclaimed’ Estates, now in the custody and management of the Adminis-

trator General, due provision being made for securing the interestsof the 1
- rightful claimants thereunto, if any shall hereafter appear; It is enactéd

as follows: . L
' I. The




value
ioned

nging’
am in
e said
» said
irator
35

10mas
oners

urt of-

\quire

- said
rd. in
comsr

xport,
) (C,) :

tates,

them,
mas ;

v the
reims
artain
ninis-
of the

_ iieral for any such payment A

ACT No. V. OT 1851,

I. The net proceeds of all Estates to which the Registrar of the
said Ecclesiastical Court has administered in right or under colour of his
office under the said Act of Parliament, and which from the official
books and accounts of the said Registrar appcar to have been in the
custody or control of the said Registrar ready to be distributed before the
first day of January 1836, and to have been' since ‘that time 'unclaimed
and now to continue unclaimed in the custody or control of the Admi-
nistrator Generalin Bengal in right-of his office under Act VII. 1849,
and also from time to time the net proceeds of all Estates to which the said
Registrar or the said Administrator General under the said Act VII.
1849 has administered, or to which the said :Administrator Generdl shall
hereafter administer, and;Which’ shallin like manner appeat to:have con-
tinued for fifteen years in his-custody or control unclaimed shall be
transferred and paid, as the same: respectively acerug, to the Sub-Trea-

~ surer -of the East India Company at Fort William, in. Bengal, and’ be
‘vatried to the'acéount-and credit of the EastIndig:.Company for the ge- |
neral purposes of Governnent, -and the-réceipt of the'said Sub-TFreasurer -
shall:be afull indemnity and dlschalge to- the said- Admlmstra,tor Ge-
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0 'I"f’any“ élaim‘ shall be hereafter made to any part of the net pro-

'ceeds of any: Estate so transferred: and; paid to the account: and: credit of
-the East-India Company, and established’ to the satisfaction: of the Ad-
ministrator General and Accountant to the Government of Bengal for
the time being, the said Accountant shall direct the Sub-Treasurer to re-
‘pay, and the Sub-Treasurer shall thereupon repay the principal ‘sum so
‘paid or represented by the Securities so transferred, or so much thereof
‘as’shall appcar to be duc to the claimant out of the monics of the East
- India Company in his custody. 1If the claim is not established to the
" satisfaction- of the said Administrator General and Accountant, the

claimant may apply by petition to the said Supreme Court against the
East
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Fast India Company and Administrator General, for the time being ; and,
after taking evidence either:orally or on affidavit in a summary way as
the Court shall think fit; the Court shall make such orders on the peti-
tion as justice requires, which shall be binding on all parties to the suit.

~TII, The Accountant to the Government of Bengal is authorized
and required from time to time to direct the Sub-Treasurer to pay, and
'the' Sub-Treasurer shall thereupon pay, out of the monies of the East.
| IhdiavCo'mpanyjinzhi's custody, such sums as will be suffi¢ient to pay: off
} | and.discharge to: ‘such persons as shall appear té be’ entitled thereunto;
as'the lawful representatives of the Intéstates ‘and others nained in-the
Schedules: {A,) (B,) (C,) (D,) annexed to the said Report, and also-to
thee ‘suitors and other persons entitled to the: Equity Deposits and Trust
monies in the ‘suits ‘and under the trusts nained in the Schedules (E).
and . (F). ‘annexed to. the said. Report, and other deposits’ a’ndz;ftrust A
moniés (if ‘any) paid or entrusted to the said: Sir Thomas by order
of - the ‘said Court, and to the met proceeds ofthe: estate of Ram-
narait Coondo, ‘of which the said S}r Thomas  was Curator under Act
X1IX. 1841, the several principal sums of money “which; upon’ the final
adjustment of the accounts of their several claims and estates, shall ap-
pear to-have been due to them respectively from the said Sir Thonias on
the 25th day of February 1848, and to be then still due and unsatisfied;
and also the balance due by the said Sir Thomas to Government in res-
. ‘pect.of Court fees. received by him as Registrar of the said Court, but not
lis accounted for by him to Government

Caloutta, 1851 :—Printed at the Bengal Military Orphan Press, by W. Palmer.




